2)

HON. MR, JUSTICE B.C., SAKSENA, V.C

Reserved:

CENTRAL ADMINISTRATIVE TRIBUNAL

L BENCH
IRIS, ...\ 5., DAY CI DECEMBEE, 1004

HON, MR, K. MUTHUKUNAR, MEMBER(A)

le

20

1.

1.

20

Original application No.384 of 1994

Suresh Kumar,s/o Ram Lal
r/o S.C., Road, Airport
Gate, Izatnagar, Bareilly.

Shri Hemraj, s/o Bulaki Ram,
r/o village Kunwa Tanda,
Bareilly,

Ver sus

Union of India, throuch
Secretary, Indian Council
of| Agricultural Research,
New Delhi.

Director, Indian Veterinary
Research Institute(IVRI),
Izgt Nagar, Bgreilly,

ALONG wITH

Original application No, 383 of 1994

Harish Chandra, aged about
27| yegrs, s/o Pooran Llal,
r/o Railway Hospital Colony,
Izatnagar, H. Ne, 5/133,

Bareilly. sooe Applicent

Versus

Union of India, throuch
Secretary Indian Ccuncil of
Agricultural Research,

New Delhi,

Directcr, Indian Veterinary
Research Institute(IWRI),
Izatnagar, Bareilly,

esoe Applicants

s .. Respondents

Rl

ess0s Respondents

contd.../p2




N 2 i il iy oo
s "

(4

1.
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1o

20
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3.
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Original Application No, 607 of 1094

Prem Singh

S/o ayodhya Prasad,

r/o village Ram Nagar Paschimi
Gautia, Post Office Rohelkhand
University, Distt, Bareilly,

Suraj Pal

§/0 Ram Chandra,

r/o village Ram Nagar

Paschimi Gautia,

Post Office Rohelkhand University,
Dist, Bareilly.

©eo e A{J

Versus

Union of India

throuch Secretary

Indian Council of Agricultural
Research, New Delhi,

Director,
Indian Veterinary Research Institute,
(IVRI), Izatnagar,

plicants

Bareiliy° eeoeso Relspondents

2
Original Application No,506 of 1994

Daya Ram, aged about 25 years
son of Sunder Lal, r/o village
Naugawa Ghatempur, post ang

Teh, Bareilly, Distt. Bareilly

Ram Das, aged about 25 years,
s/o Prasadl Lal, r/o village
Ram Nager, P,C, University,
Dist. Bareilly

Chetram aged about 22 years,
s/o Khyall Ram, village
Kunwe Dauda post,Balipur,
Dist, Bareilly,

Mohan Lal, aged about 24 years,
son of Khyall Ram, village Kunwa
Dauda post, Balipur, Dist,
Bareilly,

Krishna Kumar, aged about 22 years,
s/o Kundan Lai, r/o Mohalla Ram
Nagar, Post, University Bareilly,
Dist, Bareilly,

csss ADIE

Versus

\

Qe ...n8

licants




Union of Indie,

through Secretery Indian Council
of Agricultural Research, New
Delhi, .

Director,

Indian Veterinary Research Institute
(IVRI)

Izatnagar,

Bareilly,

ssoeo ltESpPONdents

Originel Applicstion No, 528 of 1994

Bhawan Prakash,

27 years, s/o Shri Sunder Lsl
r/e vill, Naugawan,
Chatampur, Post Madhauli,

Mahendre Pal,

20 years, s/o Nand Ram,

r/ol Kalara, post, Maharpura, |
Dist. Bareillly, f

Ram| Bharcse, 20 years,
S/o|Netram, 1/0 Ram Nagar
Post University,

Dist. Bareilly,

cscss Applicants

Versus

Union of India,
throuch Secretary, Ministry
0f Agticulture, New Delhi,

Director,

Indian Veterinary Research
Institute (IVRI)

Izatnagar,

Bareilly,

°eeo.. Respondente

e ——

Oricinal Application No,526 of 1004

Shyam Sinch,

eged about 23 yeers,

s/0 Ram Bharose Lal,

r/o village & Post Serai Talfi,

Dist, Bareilly, sedes APprlicant

Versus

Union| of India,

through Secretary
Indian Council of Acriculturel
Research, New Delhi, \\




ee
L 4]
B

& | 2s Director,
» Indien Veterinary Researds Institute
| (IVRI) ?
Izatnagar, i
Bareilly,
seses REesSpONdents

(7) Original Apj-lication No, 8577 of J994

€ HaIVeGr Singh
son of Sri Ram Bharosey Lzl
resident of village and post
Sarai Talli, Pistrict Bareilly.

0ceo e Applidan't
Versus

Lo Union of Indiea,
through Secre tery
Indian Council of Agricultural
Research, New Delhi,

2. Director,
Indisn Veterinary Research Institute
(IVRl), Izetnager,

Bareilly.
j o bleigie ROSpomde%ts
(8) Original Applicetion NO. 362 of 1994
5 1 Daya Ram,

s/o Banshi Lal,

R/o vill, Kunwa Daunde,
P,C, Balipur,

Distt, Bareilly,

24 Dorilal,
s/o Nathu lal,
r/o vill, Kunv.a Daunda
Post, Balipur,
Dist, Bareilly,

; | eosse | ApplEtants

; By Advocate shri shesh Kumer,

‘ ‘ Versus

{ o : 1s Union of Indie,

‘ ‘ through Secretery,
| Indiah Cecuncil of Agricultural
Ressarch, New Delhi

| ‘ \\

@mﬁ' op <P
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In

) In

Ba

* By Advbca

rector, 3
dian Veterinary Research

stitute

, (IVR1), Izatnagar,
reillYQ :

cocoo Respondents

tesshri Raekesh Tewari

-

L

(9) Q

and Shriﬂg,N. Tewari,

icinal Application No, 882 of 1994

R T T

1. Te

S RV,
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SO L &

L. un

In
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58 il
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Ra
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Se
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th

Th
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th

j Pal, son of Sri Prem

j, resident of Rocpapur

1l age, P.C, Bhadsar, Distt. :
relilly, L sena APRACENE
Versus

icn of Indis, through its
cretary, Minlstry of
riculture, New Delhi,

dian Veterinary Research
stitute, Izetnagar, Bareilly
rouch its General Manager.

e Central aAviation Research
stitute, Izatnagar, Bareilly
rough its General Manager

esss Respondents

icinal Application No, 88C of 1994

Na
re
an

L.

Co
La
Te

Ra
re
Ch

Ja
re
an

.-‘“

hesh Babu son of Ram Bharosey,
sident of village Manda, Tehsil
d Distt. Boreilly,

karan Lal, son of Shri Kishan
1, resident of village Kidauna,
hsil Amla, District Bareilly.
ja fam son of Jalim Singh,
cident of Mohalla Bankey
hawani, Distt. Bareilly,

gdish Prasad, son of Sri Fagir Chand

sident of Chawal Mudia, Tehsil
d Post office Bareilly.

\

ooopé

I




— Tresident of viIlage Chawacd

1le

L.

(11)
1

Le

e
.e
(o))
LA
.

Gopal Ram, son of Shri Bhawan
Ram, c/o A-869 Rsjendre Ngaoar,
P.O, Izatnagar, Distt. Bareilly.

Nathoo Lzl son of India Lal
Post office, Bareilly. .

Ram Kumar, son of Sri Devi Lal,
resident of Mohalla Bagh ahmad Ali,
District Bareilly,

Munish Bgbu son ¢of Sri Bahoranlal
resident of village hejupur Pcsv

Rejupur, Distt, Bareilly.

Kalloo son of Sri Patres resident
of village Kereli, Distt,
Bereilly,

Dinesh son of Ram Charanl:zl,
resident of Badrai
Tehsil Arla, Bareilly.

Ramesh Chand Pandey, son of
Muk ot Behari Lal Pandey,
resident of village Dhanis,
P.C. Chathia, Tehsil Bahari,
Distt. Bareilly,

Versus

The Union of India, throuch
its Secretary, Ministry of
Acriculture, New Delhi,

The Incdien Veterinary Research
Institute, lzatnagar, Bareilly
through ils Ceneral Mznager

fehsil ana

PG, Sardar Nagar,

Applicants

o allsie BE Sp()n“en'ts

Cricinal application No, 881 of 1994

Bhagwan Das, son of Sri Hem Swaroop
resident of village Umaisia Salepur
District Bareilly

Versus
Union of India through

Secretary, Ministry of Agriculture
NeW De lhi P ‘

Ve

Acplicant

noop7




3o

Ins
through its General Ngnager.,

Ori

ian Veterinary Research
titute, Izatnacar, Bareilly,

) eo e o F\OSpOnden‘ts

oinal Arplication No, 879 of 1004

Pra
son
Cla
Vet
1za

San
N an
i
Dis

Gan
res
Pac
Dids

Ram
Clas
Rese
Eere

Pre
Sri
Ram
Uni

kash Chandre

of Sri Ham Das Yadav,

zs IV employee, Indian
erinary R“search Institute,
tnagar, Bareilly.,

jeev Kumer, son cf Sri Braj
dan Lal, resident of mohells
°hlatola P.C. ailab Nagar,
trict Bar el‘ly°

ga Prasad, son of Sri hanha zl

ident of village Ram Magan,
chhim Caunlia, Post University,
s Barellly,

Pal son of Sri Ganga Prasad,
s=1V employee, Ingian V°ter1nary
arch Institute Izatnager,
illYo ‘

m Shenker Mauriya, son of
Rem Prasad resident of villz
Nagar Fachchimi Gauntia, P.U
versity, Distt. Barellly.‘

ge
L]

vi ois ADPRECEN TS

Versus

ion of India through its Secre-

LY o Ministry of Agriculture,
v Delhi,

Indian Veterinary Research
tltuye Izatnagaer, Bareilly
ouch its General Manager

es oo Respondents

iginal Application No, 495 of 1994

esh, son of Dwarika Prasad

esh Chand, son of Ramesh

\ :
ert\" 2400
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(14)

3,
4,
o
6.
7.
Ee
Ge

By advecates Sri K,C, Singh
and Sri Dhananjay Singh

le

2e

By Adwocates Sri Rakesh Teward

and Sri J,N, Tewari,

Dinesh Chand, son of Bhopati Ram
Jaswént}Qmwr, son of Leturilal
Bsbu Lal, sep—ef Ghottey Lal-
Raju, son of Roshan Lal

Mahésh, son of Nibbu Lal

Lallu Sincgh, son cf Malley Ram
Ramesh Chand, son of Ram Swarup,

C/o Indian Veterinary Research
Institute, Izatnagar, District

Bareilly,

oo Applitcants

Versus

The Unicn of India, through its
Secretary Agriculture NMinistry
Of India,

The lndian Veterinary Research Institut

Izatnagar, Bareilly through its Gencra
lianagere

Officer-in-charce, Indian Veterinary
Research Institute, Izetnager,
Bareilly.,

e o0 e Respo

1.

1.

Original application No., 1612 of 1993

“Om Prakash, son of Shri Lalji
Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,

vees APPM

Versus

Union of India through

Secretary Indian Council of
A?ricultural Research, Ministry
of Agriculture, Government of
India, Krishi Dhawan, New Delhi,

\

ndents

cant

Qxév ol . P8




P iy

2. Director, Indian Veterinary
Research Institute, Izetnagar,
Bareilly.

‘ ©e6 00 Resmnden-ts

AR g 8

B

(15) Oridingl Applicstion No. )584 of 1093

I Shri Ramesh Chandra Maurya, s/o
Netpgam, r/o village Chotl Vihar
Post- lzatnagar, District Bareiﬁly.

2a yusuf Khan, s/o Shri Munshi Rban
R/o|village Gaunlia Deda-peer, Post
Haiderpur, District Careilly.

3. shri Chatrepal, s/o Netram, R/0
village Choti Viher Fost-Dedapeer
District Bareilly.

4. Mustar Khan, séo Mahboch Khan
R/o| village Kohani, Post Kesarpur,
District Bareilly.

oeen Applicants
Versus

1. Union of India through Secretary,
Indian Council of Agricultural
- Regearch, Ministry of Agriculture
Government of India, Krishi Bhawen,
New De lhio

3 Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

©ee oo ReSpOnden'ts

(16) Oricibypl Application No, 883 of 1¢G4

1. Virendra Kumar Maurya, son of
Sri Kesari Lal, resicent of
village Bihar Khurd, P.O.
Izatnagar, District Bereilly

2. Lalta Praesad, son of Srl Durca
Prasad, r/o village & P.O,
Sanekpur, District Bareilly,
3. Mzdan Lal, son of Sri Mewa Lal,
resident of villege Budha, P.O.
Bilwa, District Bareilly,
eeee Applicants

Versus

\
Q@/ R < LY
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(17)

(i8)

¥,

1.

2.

1.

le

2e

Union of India, throuch the
Secretary, Indian Council of
Agricultural Research, New Delhi,

The Director,
Indian Veterinary Reseerch
Institute, Izatnager, Bareilly(u.P.)

cooe REspondents

Opiginal Applicsticn No. 728 of 1904

Krishan Pal, son of Govind Ram
working as casual worker in
Indian Veterinary Research Institute
lzatnagar, Bareilly, r/c Chhoti
Bihar Khurd Post Izetnagar,
Bareilly,

Versus

Union of India through the
Secretary 1,C,A.R Krichi
Bheawan, New Delhi,

Director,
Indian Veterinary Recsearch
Institute, lzatnagar, Rareilly

sees MOPMcant

ok oo Reispg‘.den ts

Qriginal Application No, 725 of 1904

Khemchand, s/o sri Netram

working as casual labour in I,V.R.I
lzatnagar Bareilly, r/o villege
Chhoti'Bihar Fost Izatnager, Bareilly

L ) NDH licant

Versus

Union of India through
Secretary, Indian Council of
Agriculturel Research
Krishi Bhawan, New Deihi.

Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

¢+ss Respondents

\

DOopll
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(19) Oricinal application No, 885 of 1994

— Mool Chand, s/o Durga Frasad
r/o village Bihar Khurc, F.C.
izatnager, District Bareilly,’
working as casual labour in
I.V.3.1, Izatnagar.

coo e Applican't
Versus

le Unicn of Inaie through the
secretary, Ingian Council of
Agriculturel Research, New
Delhi,

2 Director
Indian Vetcrinary Resecrch
Institute, Izatnacer, Bareilly.

soso Respondents

(20) ricinal application No, 8806 of 1004

o

le Rlaja Ram, s/o Lalji{Jatav SC)
r/o villege Newada Imamabad F.U.
Kaladia, district Bereilly,

2 sgdish Chandra, s/o Lochan
Jatav SC), r/o wvillage Jafje

.C. Bhajipur, District Bare

é
o~ Gy
| =

.

|
1=
’_J

~
°

- Argan Lal, s/o Chheda Lal(Jatav SC)
R/o village Milak Alinagar F.U.

NMaujipur, district Bareilly,

Serwer Khan, s/o akbar Khan

R/o Tarai Gavtia P.O, Faridpur

District Baredillyo.

. eo APpYicants

By advoc¢ate Sri M,A. Siddigui

Versus
1y The Union of India theough the
Secretary, Indian Tounci% of Agri-

cultural Research, New Delhi,
2. The Director
Indian Veterlnary Research Institute
lzatnagar, Bareilly,
es.s nEspondents

By Advocates Sri Rakesh Tewari

and Sri J,N, Tewari,

3 piz
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(21

i r/o villagelmanehar s, POost cffice

(22

\

/
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\
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1.

1.

3.

Lle

{
—
N
s

Originsl Application No, 717 of 1004

nam Autar Maurya, s/o Pyare Lal

Bhojipur, Distt, Bareilly,

B

eens ADPBlicant

Versus

Union of India throuch

Director General Indiazn Gouncil
of Agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary
nesearch Institute, Izatnagar,
Bareilly,

Prebhari Farm Adhikari, Indian
Veterinary Research Institute
izetnagar, Bareilly,

seos RS

Original application No, 8CSC of 1994

Hori Lal, s/o Puran Lal r/o
Gokulpur, post office Sahoda
Tehsil Neerganj, District
BareillYo ©co0ocoe J:\pplid

Versus

Union of India through Director
General, Indian Council of
Agricultural Research, Krichi
Bhawan, New Delhi,

Director, Indian Veterinary Research
Institute, Izatnagar, District -
Bareilly,

Prabhari Adhikeri(Faerm), Indian

Veterinary Research Instityute
Izatnagar, Bareilly,

L ReSpOn

Original Application No, 707 of 1694

Mool Chand, s/o Nathoo Lal ,,,, App lic
r/o Jafarpur, Tehsil Sadar
District Bareilly, -

: | Versus
Union of India through Director,
General, Indian Council of

Agricultural Research, Krishi
Bhawan, New Delhi, X
| Qe

ndents

ant

Benit

ant




(25)

20

3.

2o

1.

2.

3.

By aAdvoca

1.

(IS 3

Director Indian Veterinary Research
Institute, Izatnagar, Bareilly.

Prabhari Farm Adhikari, Indian
Veterinary Research Institute

Izatnagar, Bareilly.

eeso REspondents

Oricinal Application No, 467 of j9¢4

Chet Ram, sf/o Sri Summeri,
r/o village Doswal, post

Office Sethal, District

Bareilly.

Hani Shanker s/o Shri Sheo Lal

4

r/o village Umarsiaye, post Umarsiaya
District Bareilly,

esce dApplicants

Versus

Union of India through
Director General Indian
Council of Agricultural
Research, Krishi Ehawan,
New bLelhi,

Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly,

Prabhari Farm Adhikari, Ingian

Ve

terinery Research Instiiute

Izatnagar, Bareilly.,

Or

xRy ReSponden‘tS

iginal application No,908 of 1994

Rem Bhajan, son of Shri Budh
sen, r/o village Khalilpur,
C.B. Ganj, District Bareilly

te Shri P,K, Kashyap

sane  AOpIScant

Versus

Union of India through Agrigu-
lture Secretary, Ministry of
Agriculture, Government of
India Krishl Bhawan, New Delhi,

\

. e




g

By 4dvocates Sri Rakesh Tewari

The Director,

Indien Veterinary Research Institute
(I.V.R,1), Izatnagar, Bazeilly (U.P.)
243122, .

shri K.C, Srivastava
Technical Officer,
Engineering Section,

Indian Veterinary Research
Institute (I,v,R,1) Izatnagar,
Bareilly (U.P.) 243122,

Inchsrge Instrumentation

Section, Indian Veterinary Research
Institute (I,V.R,I), izatnagar, Bareilly
(U.P,)243122,

®oc o k‘spond}ents

gnd_Sri J,N, Tewari,

(25)

Lo

2e

“le

20

3.

Qricinal Application No,595 of 1994

Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar, post
office Izatnagar, Bareiliy.

Dayal Singh Bisth, son of

Sri Harak Singh, resident of
Shastri Nagar, House No, 20- A
Post Izatnagar, Bareilly,

oeee. Applicants

Versus

Union of India, through Secretary
Indian Council of Rese arch Agriculture
New Delhi,

The Dire ctor, Indian Veterinary
Research lnstitution, Izatn agar
Bareilly,

The Farm Manager/Line Stcck Manager
Indian Veterinary Research Institute
1zatnagar, Bareilly,

\\ eses Respond#nts

. |

ses MO
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le

2o

3.

le

2.

Or

icinal appli.ation No, 92 of 1004

la Ram, ag:0 about 22 y-:ars

son of Lzte "Shri Dambhar Lal

r/o villag. Agrash, Post office -

Agrach, District Bareillly.

eoee Applicent

Versus

Union of India, throuch

Secretary, Indian Council of
Research Agriculture Reseerch

NeV~' DG’ lhi,

The Director,
Ingiecn Veterinary Recearch
Institution, Izatnagar,

U.P. Bareilly,

The Farm Manacer (Hor ticulture)
Farm Section, Indisn Vete rinary
Research Institute, Izatnacar
Bare i] ly °

evoe REsSpOndents

riginal Applicestion No, 37¢ of 1994

Pos
Bar

ttu Lal son of Megh Nath

an son of Maghen Lal

car son of Chhotey Lzl

1] residents of village Pahérganj,

st Bihar Kalan, Izatnagar,
reilly,

ees. Applicants

Versus

Union of Indie, through
Secretary, (Indian Council of
Agricultural Research,

Nev

v-ie lhio

The Indian Veterinary Research
Institute, Izatnagar, Bareilly

\
QU“}‘/ seoPl16




231016

es
®e

i The Farm Manager(Farm Scction)
incian Veterinary Research
Institute, Izatnagar, Bareilly,

<5

ee+ o Responcents

(29) Cricinel Application Nc,545 of 1c64

14 Hari N_nden son of Shri E.dri
Lal, resident of villace |Gautisc
Ram Nagar, District Bareilly,

2 Sita Ram, son of Narain Des,
r/o village Wakar Nager,
Sundérési Post Collectorcenj,
Bareilly,

B Suraj Pal son of Shri Lakhi
recident of village Wakar
Nagar 8Sundarési, Fost Collector
Ganj, Bareilly,

4, Jamuna Frasad son of Shri Jwala
Prasad, reeident of village/Post
office Baron, District Bareilly,

S Rajendre Pal son of Shri Hira
Lal resident of village Dharupur »
Fost office Mohanpur Thiriec
District Bareilly

6. Dhan Pal son of Shri Ram Chandra
resident of village Pjharganj
Post office Bihar Kala, E_reilly,

eeoe Appllican ts

Versus

1. Union of India, through Secref,ary'
Indian Council of Agriculturs
Research New Delhi,

24 The Director
-~ Indian Veterinary Research Ipstitution
Izatnagar, Bgreilly

e . The Farm Manager/Live Stock Manager
Indian Veterinary Research Insti-
tution, Izetnagar, Bareilly,

\ eess Respondents
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( IO Oriainal Application No, 119 of 1594

le Pratap Singh son of Srl Pocran
g ot : ; -

20 Inderjeet son of Sri Jamune

3o Fratap Singh son of Shri Ram
Prasacd.
all applicants are residen

villpge Ram Nagar West Gau
Post[Of fice University BEgr

District Bareilly.

ches  Abpdicapnts

Versus R

le Union of India throuch
secretaery, Indian Council of
Research Agriculture Research
New Delhi,

2e The pirector
Ingien Veterinary Research Insti-
tution, Izetnagar 48, Bareilly.

a 3. The Farm Mangger(Farm Section)
Indian Veterinary Reseearch :
Institute, Izatnagar, 48 Bgreilly.

.90 REspondenis

(31) Originel application No.64 of 1994

Jacan Lal son of Shri Ram
Prasad, resident of wvillage
Dhanuwa, Post Uffice Chathiya
District Bareilly, at present ;
C/o Daya Ram, village Raipur :
Chauchury, Post offlce Izatnager

Distprict Bareilly, U.P, ve.. Applicant

By Advocate shri I,M, Kushwaha

Versus {

le Union of India through Secretary
Indian Council of Research
Agriculture Research New Delhi

2 The Director
Indian Veterinary Research
Institute, Izatnagar, U.P.
Bareilly«»

QW\ .o spl8




A

el RO 23

34 The Farp Nanager (Horticulture)
Farm Section, Indian Ve terinary
Research Institute, Izatnager 3
U.P, Bareilly,

o: 0o RESpondents

By advocates Shri Rake sh Tewari

gnd Shri J.N., Tewari,

(32) Qriginal Applicstion No, ]8I0 of 1092

Tate Rem son of Sri Bala Ram
resident of villege and Post
Uffice Tehiya, Bareilly,

csee Arplicant

l. Union of Indie,
Ministry of Agriculture,
through Secretary, New Delhi

2. The Director
Indian Veterinary Resecrch
Institute, Izatnagar,
Barelll)'o

|

\

|

' Versus
|

|

i Sri AdK L Singh,
Assistant‘Administrative'Ufficer,
Indian Veterinsry Research
Institute, Izatnagar, Barefilly,

, eeee Respondents
(33) \\///“’Original Applicaticn No, 1812 of 1662

e

| Vijeipal son of Shri Ram Lal
Care of Shri Harshpal Singh
resident c¢f Heuse No, 341/3,
Avas Vikas Rajendrea Nager,
Bareilly,

i od

oeesAPPplican
Versus

1. Union of Indie,
Ministry of Agriculture,
through Secretary, New Le lhi

2. The Director
Indian Veterinary Research Insti.
tute, Izatnager, Bareilly,

8. Sri A.K. Singh
Assistant Administrative
Of ficer, Indian Veterinary
Research Institute, \\




! S L R

Izatnager, Bareilly
eoeo Respondents

o (34 Opiginal application No. 027 of 1904

ik, - Hari Om Lodhi s/o shri Tikke 2
Ram, rccident of village
Viakarnagar Sundarasi, Post
Office C.B.Ganj, District .
Barpilly. vole o Applicant

By advocate Shri K.A. msari

Versus

L. Union of India through Secretary
Ajlicultural Ministry, Government
of |India, Krishi Bhawan, New Delhl.

2 The Director
Central Avian Research Institute
IVRE) Campus, Izatnager, F.O.
zatnagar, District Barellly,

£, £ The Administrative Officer
Central avian Research Institute
(IVRI) Campus, lzatneger, F.U.
- 1zatnzgar, District Bareilly.

. - The Officer-in-charge
Engineering and Meintenance Section
Central Avian Reseerch lInstitute
IVRI Campus, Izatnegar P.C, Izatnegar

District Bareilly.

ece o Respondents

By advocate Shri Rgkesh Tewari

and Shri J,N, Tewari,

O R DER (Reserved)

JUSTICE B,C. SAKSENA

Thic bunch of ceses have been filad by the
Cecual labourers of the Indian Veterinery Rescarch Institutc

(for short I.V.R.I.), Izat Nagar, Bareilly. The claim of

R+ .o op20

e g T T TN




S R0 s -

the applicant is that they have worked in the ILV.R.I.

over a long spell cf years, thouch for intermittent ;

periods end not continuously. They claim that tQEK,are
entitled to regularisation_and also to be paid wage s _(
egual 1o Lhe emeluments which are paid to the regular
employee of the I,V,k.l. cince they sllege that|they are |
discharging similar nature cof duties and respongibilities

és the regular staff working on identical posts,

2 VeA. No, 384/94 is being ireiated ds the

leading case and since all the U.As brcagdly invdlve the L

same questions of facts and law, they are being [disposed

of by a common judgment, The comron juogment will cover

all the U.As,

S We do not propose t¢ indicate the [facts of
each U.A but propose to deal with the yuestions pf law
arising kroadly in all the cases.

4, we have heard the learned counsals #r

the parties. |

e The applicants claim that they have hzen

engaged on daily wages asnd hsve been ¢iven work from
time to time but no e&ppointment letter was issued in
support of lhe working days of each of the applicent,
They alleged that certificates have been issued and they
were produced at the time of heering if ihe Tribunal
would require,
6. The applicants based their claim for
regulsrisation on a circular letter incorporating the
provisions of 2 Office Mmorandums issued by the Ministry
of Home Affairs dat@d 2.12.66 read with Office morandum
dated 9.8,61, copy of this hos been fileg as An:j

Xure . -1

to the leading O.A. This circular letter interalis

\ta\ orap2l
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engaged is|over their scrvices sutometically come to an

end. The respondents have elso denied that the applicants

or other seasonal casual lebourers discharge the same nature

of work and responsibilities as are discharged by permanent
staff. It|is alleged that the nature of work and cuties

of the two|cstlegories is different and therefore, the clainm
for 'Equal pay for Equal work' is unfounded and untenable.
It has been indicasted that none of the applicants are
working against sny permanent post nor there asre vacancies
and the spplicants have slso nol qualified for regularisa=
tion in the light c¢f the provisicns ¢f the Office Memcrandup:

and circular letter Annexure CA-1 and CA=2.

1C. In the rejoinder affidevit virtually the
avermenis made in the U.A have been reiteragted. On behalf
of the applicants it was urged that since they have wozked

for%@

cre entitled tc be considered for regulerisation, The

[ON

ntermittent period over = number of years, they

vatious Offlice lemorandams of *he Ministry of Home Affairs

filed as Annexure 1 to the CU.A provides that casual labcurers
who have put in atleest 24C days of service as casual

labourers(including broken pericd of service )during each *
of the 2 years cof service would beoi?gégled to the benefit
of clauses(b) and (c) of the said/gﬁporandumo Cl.(b; &(c)
provices that casual laboursrs apg%inted throuch Employment
Exchange.énd possessing experience of 2 years service as
casual labourers in the office/establishment to which they
are so appointad will pe eligible for eppointment to posts

on the regular establishment in that cffice/establishment

without any| further reference tc the Empleyment Exchange.

In the facts of the present case, none of the applicants

qualify for appointment against the regular post in the

\
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Uffice/esteblishments ¢f the respondents,

11 The respondents in their counter ef fidavit
have referred to Annexure CA 1 ang CA2$@%3§ there is slight -
distinction in the provisions contained in the aforesaid

two orders viz the circular letters of earlier date filed

és Annexure 1 to the O.A. The difference lies in the fact
thet by the former circulars 240 deys continuoys service

in 2 consecutive years is provided whereas, thgugh 24C

deys of service is provided including broken period of
service but the 2 years period is to be computed according

to the said circular from the date of their registration

in the Employment Exchange., The applicants do not qualify

for being considered for regulerisation under the provisions

of Annexure CAl and CA2 that since none of them have put

in 24C'days of continuous service in 2 consecutive years,

12 it was nexty urged on behalf of the éaplicant |
- thet the respondents have manouvered and have hot permitted
any of the applicants to complete 24C days of continuous
service in 2 consecutive years. This alleged action of the

respondents is stated to be arbitrary and capriclious.

13, A similar ;h?ontention was considelted by a

Bench of which I was a meber. By the said decision which
was rendered on 15,12,.94, 52 O.As grouped together have
been decided by a common judgment, The leading ©.A was
C.A. 1336 of 1993 'Munna Lal and Ors Vs, Union of Indiz &
Ors, We had held in the sald decision that on the material
On record we are in no position to adjudicate the plea of
arbitrariness ang discrimination, The same situation
Obtains in these O.As alsc, The nature of the appointment.

¢f the applicants goes to show that it is as . seasonal

Qat\/ v..p25
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Césuel labourers, their €Ngegement was on seasonal basis

Lo cope up with the extra work load which arises for |

y : . ™ l
< intermittent period and as soon 8 the work £or the period |

which they are eNgaged over,their services come t¢ en eng

automatically, The Tespondents have stated thet keeping
in view th% work load and the exigencies they have taken
care to en%ure that engacement is made snd work ig
provided a# é@r as possible tc the Casual labourers cn

the basis df number of days put in by them,

14, At the Rer the legrned counsel for the
respondents Cétegoricelly stateq bafore us that the fespo-
ndents are not engaging any fresh hands as casual labourers
énd has res¢lved not o €ngage any fresh hands tillvafter
régulsrisation of 311 the casual labourers who have worked
with them from the initial pericad ¢f inception of the
Instityte till date,

which
5 In our decision in C.A 1336/93,d% /vvas alsc
n i

by casual lobourers of the I.V.R.I. and C.A.R.I, we have
held that ordinarily in cases of eppointments on daily
wage basis whether break in service €an be said to pe
ertificial or not depends upon the facts znd circumstances
of each individual Case and is required to pe decided on

the beasis Oof levidence adduced and materials placegd by the

parties, Sych questions of facts éreé normally not Cepable
0f being deciFed on the basis of affidavit evidence only,
i6, 'The learned couynse] for the applicante in

the various ULAs have cifeq various decisions which may be

noted: |
(i) lc8s s.c S17'U.P. Income Tax Deptt
I Contingent Paid staff Welfare Associg
tion Vs, Union of India and Ors
i%gk/ eoeep26
B e e R




(ii) 1993 S.C 188'Union of India and Ors Vs,
Besant Lzl end Ors. ‘
(iii) 1991 s.C 1117 The Scheduled Caste and |Weaker
Section Welfare Associ-.tion and another Vs,
Stete of Karnateka.
(iv) 199C(2) U.P.L.B.E.C 1174 and also at pacel347.

17, By ¥he first decision'U,F. Income Tax Department

{Supra), & writ petition under Art. 32 of the Constitution

w@s decided. By the said decision the Supreme Court direct-
ed the responcents to prepare a scheme on rational basis for

absorbing such employees who have been working continuously

for more than one year.

18, In the second decision in Union of India and Ors

e e e ARER

Vs, Ezsant Lal (Supra), it was held thet there was nho material f

to indicete that the respondents therein were employed on
project work, It was provided that on completing lzé—days
they are entitled to get salary as t@mporsry employees,
That decision was based on the provisions laid dowh in
Chapter XXIII of the Indien ailways Establishment| Manual.
No analogous provision has been pointed out to govern the
cenditions of service of the applicants in the C,.As under

decision, The said decision, therefcrey, cannot be|used

to any advantage by the applicants. |

1¢. The last/zggisions were cired to support the
submission that the respondents being instrumentalities

0f the state,their action should be informed by reason end

resort to 'hire and fire 'policy would be arbitrsry.

vie do
not think it necessary to analyse the various deciJions

cited on behalf of the gpplicants,

\
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known, the
décisionsl
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months ef
one yeer w
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regularisa
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e xemine the
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providing 1
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Tribunal o

Hoen'ble Supreme Court within a time frame¥d.,

On the guestion of reguletisation as is
Hon'ble Supreme Court has in the egarliest
nad taken the view that the cssual daily emplcyeés

a

i
scrvice,

d to be regularised after having put in six
In some later decisicns the service of
es considered necessary for being regulerised.
her subsequent cecislions instead of directing
tion the authorities were required tc drew up a
regularisation, The Hon'ble Supreme Court in
decisions tock the view, the 3 years service
rtificial break for short periods in the circum=
those csses was held sufficient for regularisati-
vided that the regularisation be made in phases
nce with the length of s@rvice,

The Hon'ble Supreme Court in some other
ing that the claim for equel weges &t par with the
ployees and for regulerisation involved disputed
f fect and needed investigetion remitied the
some nominated ccurt or

Tribunel or expert body to

> contentions reised in the petition before it as
tand taken by the respondents on all issues after
full cpportunity to the parties of hearing inclu-

1g of evidence oral and dccumentary required state

-

a

body to make & report to the Registrar of the

After the

receipt of such a report the Supreme Court considered the

recommendation and passed necessary orders,

%
l

In this regard,

reference may be mede t0 the case of 'Bhé@ati Prasad Vs,

Delhi Stat

Mineral Development Corporaticnt,

\
Qe
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R2, Somz oth'r decisions on the qguestion of
regulerisation deserve to be noted, since they| arey the
recent and subsequent decisions, In the case of| 'Delhi

Development Horticultural Employees Unicn Vs. Del
stration Delhi and Ors, r@ported in A.I.R 1992 §
Judce Bench was plSE%d to make certain relevant ¢

it was cbserved in the said judgment :-

" this country hzs so far not found

lhi Admini-
oC=79, a two

bbse rvation,

it feasible tc incorporate the right

to livelihoos as & Fundamental r

7

ight

-

in the Constituticon., This is bgcause

the country has s¢ far not attained the

capacity to gueraentee it, and not because

it considers it eny ihe less Fundamental

to life, Advisedly, therefore,

been placed in the Chapter of Di

it heas

@ctive

23.

judgment is

Principles, Art. 41 of which enjoins
upon the State to meke effective provision
for securing the same within the limit of

its economic cagccity and develgpment,

Thus even while giving directiom to the
State to ensure the right to work the
Constitution mekers thought it prudent

not to do so without qualifying|it.*

The other relevant cohservation in the said

" for regularisation thers must be regul:r

and permanent post or it must be lstablished

thst &slthough the work is of a re

s

ular or




24,

is the decisi
Pizra Singh &
in peragreph

observation -

L Gaden

permanent ngture, the device of appointing and

keeping

has

o lal

legible benefit of permanent employee,

the workers on ad hocer—temporary posts

been resorted to, to deny them the legitimate

In the

same jucgment, the Hon'ble Supreme Court was pleased

tc nozie

an equally injuriocus effect of indiscriminate

regulerfsation it has been noted:

"o @e&iMany
|t

undertaking casual or temporary werks

0f the agencies heve stopped

though they are urcgent and essengjf%
for fear that if those who have/emplcyed
on such works are required to be continued
for24u or more days have to be absorbed as
regulzr employees although the works are
time bound and there is no need of the
workmen beyond the completion oi the work
undertaken., The public intere€st are thas
jeoparadised on both._counts, "
The other decision which needs to be noted
on in the case of State of Haryana and irs Vs,
nd Ors, A.I.R 1892 S.C 213C.

In the said case

23, the Supreme Court made the {cllowing

" while giving eny direction for regulé-

risetion of ad hoc, temporary,'daily-wagers
eic the court must act with dué care end
caution, It must first asscertain the

relevant facts and must be cognizant of %

-

the severcl situations and eventuzlities
that mey arise on account ¢f such dire-

ctions, A practical and pragmetic view

¢
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| has to be taken inasmuch as evégilsuch direction

|
clso hes the effect of increasing ‘the cadre -
‘ ] F

not only tells upbn the public exchequer, Eif
% ¢

9 i strength of aibarticular service, class Or
category.” ‘ |
25,  In the said case it was held that the

High court has acted rather hastély in direct#ng whole some
regularisation of all such persons who have p&t in one
yeer's service and that too unconditionalon In ﬁaragraph |
1C of the said decision, it was oObserved:- - 1
‘ " ordinarily speaking, the creation end
aboiition of & post is a prerogative of
1 j the executive. It is the executive agein
3 that lays down the conditions of service
1 subﬁect ofcourse to a law made by the
appropriste legislature. This power t@xi
prescribe the conditions cf service ca!h~

be exercised either by making the rule%

under the provisc to Art. 309 of the Consti-
tutﬁon or(in the absence of such rules by
issuing rules/instructions and exercise of

| itsiexecutive powers, The court comes into

| picture only to ensure observance of Fundamental
i right, statutory provisions, rules and%other
instructions if any, governing the conditions

| | of cervice,"

| 26, .| heother decisionfof the 1on 'bIll SEbreme

Court which needs to be noted is a decision by a three

Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv]S.B.L.T(L)

\ Qm§$ ‘ ...931

|

R - ot ho 3 skl el ko an : !
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|
|
l
i 163. The éntire judgment of the High court r%adsthus:-
|

S



' necessary;

cés
cnd
who
be
app
Fub

“pet

the facts and circumstences of the
¢, we are of the opinion thst the just

fair order shoula be that the petitioners.
heve been appoinied part-time basis should
continued until the government makes reguler
viniments on the recommendetions of the

lic Service Commission, Me anwhile, the

itioners will get their salary for the

period of vocation."

27,

shows
& perusal of the said decision/that

it was urged by the learned Counsél for the respondents

therein that the order of the High court can be sustained

on the basis that the Supreme Court has issued directions

for ebsorption of the temporary or ad hoc Govt, servants

on permanent basis in several cases, It was argued before

the Supreme
Court withoy
1o the High

similar tern

to &gree. It
ion between
distinction
court under

empoviers the

or

It

- N5

Court that if this could be done by the Supreme
it assigning any reason, it should be ope ned
court as well to allow the writ petition in

S. The Supreme Court €xpressed its inability
thereafter proceeded to point out the distinct-
the jurisdiction of the High Court and the
between ihe powSr conferred on the Supreme
Article 142, I was held ihat Art, 142

Supreme court to meke such orders as may be

 doing complete justice in any case

matter pending before it,M which

authority the High court does not enjoy.

was Observed that :=-

‘\ L *sp32




" the ju:isdiction of the High court while

dealing

scribed

declare4 by the judicial decisiong and it
cannot transgress the limits on the basis

af whim§ or subjective sense of justice

varying

in 1992 S.C 713, the Supreme Court held :=

are working is of a very specific nature,
There is no permanent need for the work and
sincé it is a project for a particular purpcse,
it will not be possible to direct that the

|

petiFioners may be regularised in service."

29,

aforemention

Stop Gap lLeciurers reported in J.I. 1992(1) S.C 373,

3Ue

on behalf of
not permitte
leid down in

'Piara Singh

observation:-

Bl |

the Govt. has failed to iake any step for

re

|
woiking over the yeers. Every few years they

ha

AU fh s o

with a writ petition, is circum-

by the limitation ciscussed and
|

|
'from Judge to Judge."

In Sandesp Kumar Vs, St:zte of U.P., reported

the facts placed kefors ug, it appears

the scheme under which the petitioners

|
The Supreme ccurt again reiterated its

ed view in 'Kernataka State Private College

As noted hereinabove, one of the pleasraised
the applicants was that th2 respondents have
d the applicants tc complete the eligibility

Annexure CAL and CA2, The Supieme Court in

's case (Supra,) has made a very relevant

i< is not a case, we must reiterate, where

bularisation of their ad hoc employces

been issuing orders providing for
' . sp3a
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(2]
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regularisation, In such a case, there is

no occasion for the court to issue any dire-

ctions for regularisation cf such employees ]
more p%rtlcularly when none of the condltlons
pLescrlbea in the said orders can be said to

be either unreasonable, arbitrary or diccri.

minator » 1he court caennot Obviously help
those who cennot get regularised under these

orders fOr their failure to satisfy the

condition prescribed therein, Issuing gemeral
decleration cf "indulgence is no part of our
jurisdiction, In case.of such persons, we can
only observe that it is for the respective
Govts t¢ consider the feasibility of giving
them appropriste relief, particularly in
cases where persons have been continuing over
“a long number of years, and were eligible and
QualifiQd on their date of ad hoc appoihtment
and further whose record of service is sétisfa=-
ctory."
31, . In the light of the discussion hereinabove,
since we do not find that the provisions contained in
Amnexuie CA 1 and CA2 can be said to be either unreasonzble,
arbitrary or discrimina£0ry, the provisions of the said

annéxures must be allowed to govern the quest¢on of regula-

risation of the casual lubourers of the Institutes in

question including the applicants in these O.As,

32, ?A recent decision cited by the learned
|
counsel for the respondents may alsc be noted. The said

decision is b* the Apex court in *Madhyamik Shiksha Parishad

Vs, Anil Kumaﬁ, reported in 1994 L.I.C 1197, A porusal of

| \ Qe e

|
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the decision shows that the respondents thereto |had been

engaged in the year 1986 by the appellent for thHe work of

pieparing certificates to be issued to the successful
cendicdates ct the examingtion conducted by it, |The :2spo-
ndents werc being paid Bastly st the rate of R.20/= for

L00 cerrificates, There was a backlog of ceriiflicatecs

1o be clesred and the respondznte were engeged o clear

that backlog on payment of ed-quantum. The backlog hekinc
been clecared, the services of the respondenic were not v
eontiﬁugd, the respondents filed e writ petiticn and the
Hich court was pursuaded the view that the respdndentis were
czsual workmen who had completed 24C days of work and for
other reascns held that discontinucnce of their |services

wes not legal and they were entitled to reinstatempnt, The
Apex court held that the completion of 240 days |of work does
not under the Industrial Dispmfe Act import the [right to
regularisation, It merely imposes certain gbligstion ugon
the employer st the time of terminetion of service, It
further held that it is not eppropricte to impogt and Spply
that anclogy in an extended or enlarged form. In the said
case the Apex court alsc held that since there was no
sanctioned post in existence to which the respordents could
be szid to have been appointed, the order for their reinstate
ment could not be upheld, It was also held that the
assignment was an ad hoc one which anticipatedly spent
itself out and therefore, it was difficult to envisace for
them the status of workmen on the anolcgy of the| provisions
of the Industriel Lisputes Act importing the incidents of

completion of 24C days work,

C%QL/ s i p3I5




© do not fulfil

33.

|

and meets the

on completion

$8 =35 s

Reference to the above decision is relevant
plea taken on behalf of the respondents that
of 240 days the applicants are entitled to

regulerisation, The respondents have very clearly indicated

that the applicants were engaged as seasonal casual labourers |

on completition of their work for which they were engaged,

their services

have also denied that the applicants can be termsd as workmen |

under the provisions of the Industrial Disputes Act., Since

no sanctioned

be advisable to direct regulsrisation of the epplicants

~—-against reguler posts, More so, since admittedly,‘the

applicants on

in Alnexure C/

34,

the O.As are devoid of merit, The pleas raised on behalf

of the applica

O.As are accor

the basis of their number of days of working

the eligibility for regularisation lays down
\L and CA2 to the counter affidavit.

On a conspectus of the discussion hereinabove,
nts has been held by us to be untenable, The

dingly dismésed. The parties shall bear their

oﬁn costs, Su
en end on comp
they have been
they hgve been
continue, The
the 0.A and si

order if any,

shall be placed on the file of each of the O.As which have
been clubbed t#gether and have been disposed of by this

\
common judgmengel\wr Ak AEE 2 P

(K

ME

ch of the applicants whose services came to
ﬁetion of the work of the project for which
engaged but by reason of the interim order
allowed to continue will heve no right to
interim order was subject to the decision of

nce the U.As are being dismissed, the interim

stands vacated, Copy of this common judgment

aulomatically came to an end., The respondents |

post is in existence, we think that it would not|
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